
        Ord

  

In the m
 

D
drawn in
Arunach
 
 And  
In the m

 
1
2
It

 

Followin

1.
2.
3.

 

In our or

"3
th
D
a

 
4
c
d
o

der in Petitio

CENT

 

matter of 

Default in pa
n excess o
hal Pradesh

matter of 

. Departme

. Secretary 
tnagar   

ng were pr

. Shri V.V.

. Shri H.K.

. Miss Joyt

rder dated 

3. North
hat a sum
Department 

s on 31.8.2

. From
omplied wi
irected to 
utstanding 

on No.  234

TRAL ELEC

  

       

ayment of 
of the draw
h, Itanagar. 

ent of Powe
(Power), D
  

resent: 

Sharma, N
Chawala, N
ti Prasad, N

17.10.2012

h-Eastern R
m of ` 28.

of Power, G
2012. 

 the abov
ith the prov
liquidate th
dues by 3

4/ 2012 (Su

CTRICITY 
NEW

Petition No
 
Coram
Dr. Pra
Shri S
Shri V
Shri M
 
Date o

    Date o

Unschedule
wn schedule

er, Governm
Department 

 

RLDC 
NRLDC 
NRLDC 

O

2, we had d

Regional Lo
12 crore i
Governmen

ve facts, it
visions of 
he entire o
31.10.2012

o motu) 

REGULAT
W DELHI 
o.234/SM/2

m: 
amod Deo,

S.Jayarama
V.S.Verma, 
M.Deena Da

of Hearing:
of Order: 

ed intercha
e by Depa

ment of Arun
of Power, G
 

RDER 

irected as u

ad Despatc
ncluding s
nt of Arunac

t emerges 
the UI Reg
utstanding 
. Secretary

TORY COM

2012 

, Chairpers
an, Membe
Member 

ayalan, Mem

 20.11.201
 5.12.2012

anges (UI) 
artment of P

nachal Prad
Governmen

       

under: 

ch Centre (
surcharge i
chal Prades

that the 
gulations. T
UI payable

y (Power), 

MISSION 

son 
r 

mber 

2 
2  

charges fo
Power, Go

desh, Itanag
t of Arunac
      ... Re

NERLDC) h
is outstand
sh towards

respondent
The first re
e including
Departmen

Page 

r the energ
overnment o

gar. 
hal Pradesh
espondent

has reporte
ding agains
s UI paymen

ts have no
espondent 
g the curren
nt of Powe

 1 

gy 
of 

h, 
ts 

ed 
st 
nt 

ot 
is 
nt 

er, 



        Ord

G
o
liq
b
s
R
C

 

 
2. T

has ente

first resp

 
3. D

a sum o

Arunach

 

4. W

hearing 

explain a

order of 

 
 
5. T

 

 
6. O

in the pr

 

 

(M.Deen
   Mem
  

 

der in Petitio

Government
f the outsta
quidated by
y 9.11.201
hould not b

Regulations 
Commission

The first res

ered appea

pondent has

During the c

of ` 11.28 c

hal Pradesh

We direct th

with a firm

as to why h

the Comm

The petition 

Officer-in-ch

roceedings.

Sd/- 

na Dayalan
mber  

on No.  234

t of Arunach
anding amo
y the said d
2, as to wh
be taken ag

in regard t
n." 

spondent ha

arance in pe

s not comp

course of he

crore is out

h  towards 

he second 

m payment 

he would no

ission date

shall be lis

harge of NE

.  

n)    (V.S.V
     Mem

4/ 2012 (Su

hal Pradesh
ount by 31.
ate, the res
hy action un
gainst it for
to timely pa

as neither f

erson or th

lied with dir

earing, the r

tstanding a

UI paymen

responden

schedule f

ot be held 

ed 19.10.20

sted on 8.1.

ERLDC or h

sd/-

Verma)    
mber

o motu) 

h is directed
10.2012. If 

spondents a
nder Sectio
r non-comp
ayment of 

filed any re

rough advo

rections con

representat

gainst Dep

nt as on 20.

nt to appea

for liquidatio

personally 

12.  

2013 for fu

is represen

sd

(S.Jayara
   Membe

d to person
the outsta

are  directe
on 142 of th
pliance of th
UI  charge

eply to the 

ocate. It the

ntained in o

tive of the N

partment of 

11.2012. 

ar before u

on of outst

liable for no

urther direct

ntative shall

d/-  

man) 
er         

ally ensure
nding  UI d
ed to show c
he Electrici
he provisio

es and direc

show caus

erefore, foll

order dated 

NERLDC su

Power, Go

us on the n

tanding UI 

on-complia

tions. 

l assist the 

sd/- 

(Dr. Pramo
   Chairpe

Page 

e  liquidatio
dues are no
cause, lates
ity Act, 200

ons of the U
ctions of th

se notice no

ows that th

19.10.2012

ubmitted tha

overnment o

next date o

dues and t

ance with th

Commissio

od Deo) 
erson  

 2 

on 
ot 
st 

03 
UI 
he 

or 

he 

2.  

at 

of 

of 

to 

he 

on 


